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Heard Shri A.K.Hota, Advocate for the
Applicant and Shri Re.Ce.Rath, learned Standing
Counsel(on wham a copy of this Oe«As has been
served) appearing for the Respondents and
perused the records,

In this case the Applicant has
raised a claim that lands belonging to his
family were acquired for construction of
Talcher-Sambalpur Railway Link/Project
and kix he has made a representation
under Annexiure-.5 dated 5,10,2001 seeking

an employment in Groyp C post or D post,™]
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Petl=Goe #‘\L’J - It is the case of the Applicant that his
by an] C“”T’; . representation has not yet received due
D i als ot consideration by the authorities/Respondents,
c,z“vf‘wm 3 On A~y In the aforesaid premises,
Yo A A ésr»yi% L Respondents are directed to consider the
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grievances of the Applicant, as raised
under Annexure-5 dated 5.10.2001 and,while
doing so, the Respondents should make
necessary verification 0 as to findaut
as to whether the case of the Applicant
comes within the relevant instructions
of the Railways and to grant necessary
relief; as due and admissible under the
Rules, governing the f£ield.,
This Ce.A. is disposed of as
above at the stage of admission., No costs,
Send copies of this order to
Res pondentg afggg cv‘v)?.tt:;h °§o§§‘§s agg lé'f??.sn tO e
and Lree copies of this order be alsoc made
available to the counsels of both sides,

Shri Hota for the Applicant
undertakes to f£ile the required postages
for the purpose of trammission of copies
of this order to Respondents by 27.1.2003.
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